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bate of Order-

* Orders

20.7.2001

4 Mr. Seanjay Pareek, ccuncel for recpondent Ne.l

~ (GOPAL' SINGH)

Acr. Merbker

OA Ne.90/99 withIMAL Nos. 109/2000 and 114/2000

)
Mr. V1rendra Lcchc, prcxy ccunsel to Mr.' A-Iay iRestogi, ccunsel for

the appl:_cant. :

¢

Mr. U.D.Sharr’va, ceungel for recpondent Nc.2

Mr. Virendre LoGha submits thet’ h€ ha= been authcrised
!

by Mr. Ajey Restogi to submit 'és follows:—

'Ihe learned counsel fcr the ap’plj'cant svbmite that in

view of the judqment cf Hen'ble the - Supreme Ccurt in Ajit- Smch II
cese, tbe =en10r1ty 11=t ha'= been revised by theI qtate Government and

m view of thl‘ie,‘tvhe c,r-levance of» the appllcant pres-ent,]y stands-

redressed ang, therefcre, he dces not want tc prcceed Wlth th1< case.
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‘I‘h'eI cese ieg, therefore, disposed bf 2 not pressed at

I
I

“t'hie =taoé. Acccromoly the 1nter1rr =tay cranted vide orcer Octed

23.2.1999 '=tands] vacated. | .

| =
Misc. Appllcatlon Nes. 109/2000 énd 114/2000 dec nct

I
I

survive in \uew of the crder passed in the OA and, therefore,
i

disposed of as hevmc beccme 1nfructuous. i

(A K.MISRA)

J udl . Member
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